£ MR.A.K. GAUR , MEMBER (J).
ms_ mmmqmm, M EM]

seienrevaens v APRICEREIL:
VERS8US
Union of India through the General Manager, North Central

Railway, Allahabad.

The Assistant Divisional Electrical Engineer, North Central Railway

{Operation), Tundla, Aligarh.
Ghivrgas s Respoiydents

Advocate for the applicant: Sri Pankaj Srivastava
Advocate for the Respondents : Sri Avnish Tripathi

ORDER
DELIVERED BY: HON'BLE MR. A.K. GAUR, J.M.

The applicant, through this O.A has prayed for quashing of the

impugned order dated 23.05.2006 (Annexure A- 1 of O.A).

2. Having heard learned counsel for the parties, prima facie,we find
that the applicant has not filed statutory appeal against the order of
punishment dated 23.05.2006. Learned counsel for the applicant has
also invited oul attention to certain portion of the inquiry report, which
clearly indicates that the inquiry has been conducted in a most casual

and perfunctory manner.

L4

- Sk oy AL
T T B
X ]




B . e
J ‘ i 5 ..- :
: . = S F
- i i "- & T L
e 3 B F o 3
- K v : +
e
’ b i
L-':L'._“‘I P

- L >

4

3.

Statutory Appeal alongwith ce TEJ.J

comprehensive

within two weeks from today before the eonﬁ&ﬂ e

and the said authority <hall consider and decide thd* €A 1 A reason

and speaking order meeting all the contentions rmed‘b the slicant ir

his appeal, within a period of three months on rec
with law and relevant rulaa on th

eipt of sa:td

contemplated above, in accordance

subject (as referred above) and commumnicate the decision upon

applicant.

4. with the aforesaid directions, the O.A is disposed of finally with no

order as to costs,

Be noted that we have not passed any order on merits of the case.

MEMBER-J.
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